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SHRI SEZHIYAN (Kumbakonam): On 
behalf of my party, I associate myself with 
the sentiments expressed by you and the 
Leader of the House. Mr. Mehrotra was a 
Member of the Third Lok Sabha and be 
took a very keen interest in the uplift of 
the depressed and the backward communities 
of society. He was a very keen Parliame i- 
tarian and he endeared himself with all the 
others who were working here. Once again,
I join in the sentiments expressed and I 
request you to convey our condolences to 
the bereaved family.

*ft x m  w r wqf (arm ): «fr
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SHRI SAMAR GUHA (Contai) : Sir, 
on behalf of my party, I associate myself 
with the sentiments expressed by you and 
tbe other hon. Members on the sad demise 
o f Shri Btitf Behari Mehrotra. It only
reminds us of the futility of our political 
ambitions. I request you to convey our 
condolences to the bereaved family.

MR. SPEAKER : The House will rise 
for n short while to express its sense o f 
sorrow.

Tht Mtntbers tfon stood in 8Hence 
Jor a short while.
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THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHA1YA) : (a) The 
Vigilance Branch of the Southern Railway 
has recently detected a case of refuse of old 
ticket. No one actually selling such used 
and redated tickets has, however, been 
apprehended so for.

(b) A statement is laid on the Table ol 
the Sabha.

Statement

The Vigilance Branch of Southern 
Railway received information that Motor 
Chassis Drivers who used to go from Tata* 
liagar to Madras, Cochin and Bangalore 
with Motor Chassis, used old tickets for 
their return journey to Tatanagar by train. 
The Vigilance Branch of the Railway arran-
ged a watch which ultimately resulted in

* the detection on 17,4.72 of one such dri-
ver travelling from Madras to Tatanagar 
by Madras-Tatanagar Express on the autho-
rity of a ticket that was issued from Cochin 
to Tatanagar sometime during February,
1972. While the user concerned was hand-
ed over to the GRP at Madras Central 
Station for prosecution, the person who 
would have cold tu d i a ticket, has not bean 
apprehended to  far. The prosecution of 
Oit driver, who was appstfefpflfd for««W  
<*) Jitfcet, k  to pro*** .
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2. As regards preventive steps, frequent 
checks are being made by the Vigilance 
Branch to see whether the tickets are being 
nipped properly as per extant instructions. 
The ticket checking staff also watch the runn-
ing number of the tickets and any ticket out 
of series is specially scrutinized and investi-
gated. The checking staff also check up the 
dates of the tickets and scrutinize cases where 
the dates are not clearly legible. Checks 
at various levels are also prescribed and 
all possible preventive msatures are taken 
to deal with mil-practices connected with 
the tickets.
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SHRI K. HANUMANTHAIYA: Sir, 
this question does not relate to the question 
put on the agenda, but I may say that the 
problem is known to me. Even this morn-
ing, I was discussing the problem with the 
appropriate offioers of our Ministry. It is 
a  very difficult job to do— detecting those 
people who make use of these tickets. We 
are trying to tackle this.

SHRI CHANDULAL CHANDRAR- 
KAR :The question of misuse of tbe railway 
tickets ha* also arisen. This has also arisen 
with regard to platform tickets. What is ha-
ppening these days is that they do not punch 
them. The same platform tickets can be 
tiled so tunny timet through (he gatekeepers 

end others end again these tickets are ttsot4*

Most probably the Government are losing 
in this. Everywhere this is happening. Will 
the Minister let me know whether this is 
going on. and whether the Government 
knows that the railway platform tickets are 
resold so many times ?

MR. SPEAKER : He has already repli-
ed to that question. Ask another question 
now. (Interruptions) I have not been able 
to know how this question is different from 
the other question which he put previously.

SHRI CHANDULAL CHANDRAR- 
KAR : The Minister is very keen that I 
should ask a question particularly with re-
gard to the matter arising from the main 
question on the agenda. The Minister has 
told us that one person has been held . . .

MR. SPEAKER : The question says, 
‘'...after changing the dates and number 
thereof.”

t i t  W lV C : W ttra i
*ptt t  f a $  arratft q v f r  »pct 1 1  
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w t  ^  aw fasfh r ti l

V ^ m t | |  titK am
*pp  w ? r  I  ?

*rwm

fare: r |  ^
t i t  ? *f*V
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SHRI K. HANUMANTHAIYA : That 
is a matter of opinion ; 1 respect his opin-
ion.

SHRI S. M. BANBRJEE : I should like 
to know from the hon. Minister whether he 
h  aware that the villagers who cannot read 
the amounts shown in the ticket are gener-
ally cheated by such railway tickets, used 

given to $ 9 $  by some interested persons.
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In small stations they are unable to get it 
verified. Has any arrangement been made 
to enable them to get it verified ? I should 
like to know whether any arrangement will 
be made to see that the villagers are able to 
show their tickets verified through some 
official sources so that they are not cheat-
ed ?

SHRI K. HANUMANTHAIYA : This 
question does not arise out of the question 
on the agenda.

SHRI S. M. BANERJEE : Fifty per cent 
arises out of it.

Misuse of Actual Users Licence

*942. SHRI ANNASAHEB GOTKH- 
INDE : Will the Minister of FOREIGN 
TRADE be pleased to state :

(a) the names and addresses of the firms 
which had wrongfully utilised the licences, 
during the year 1971, which they had obtain* 
ed under the category of Actual Users ;

(b) the number and value of such licen-
ces ; and

(c) the action taken or proposed to be 
taken against these firms ?

THE MINISTER OF FOREIGN TRA-
DE (SHRI L N. MISHRA) : (a) to (c). A 
statement is laid on the Table of the House.

Statement

During the year 1971, the total number 
of parties, which were punished under the 
Imports (Control) Order, 1955, by way of 
debarment, 993. Information as to how 
many of these were Actual User Licensees it 
being collected and will be placed on the 
Table of the House.

The names of firms against which action 
Is taken under Import* (Control) Order and * 
Exports (Control) Order after investigation, 
are published In the Weekly Bulletin of 
Industrial Licences, Import Licences and 
Export Licences, copies o f which m  p fcgd 
to the Lok SaMu Ubotry,

SHRI ANNASAHEB GOTKH1NDE : 
The statement refers to the total number of 
parties punished under the provisions o f a 
particular order. I have asked the names 
and addresses of firms who have wrongfully 
utilised the licences. My submission is that 
these cases in  which parties were punished 
may be cases relating to the period prior to
1971 and the statement is also siient about 
the value of licences involved.

SHRI L. N. MISHRA : The names of 
firms against which action in taken have been 
published in the weekly bulletin and copies 
of them are available in Parliament Library. 
About 1,25,006 licences have been issued to 
the actual users and the number of prosecu-
tions is about 900 ; it is less than one per 
cent.

SHRI ANNASAHEB GOTKHINDE : 
I am not insisting about the names, Part (b) 
of my question refers to the value of such 
licences which were misused.

SHRI L. N. MISHRA : In the state-
ment, if the Members look at it carefully, 
the figures have been given. About the 
value of such misused licences, I should like 
to collect the information and I shall place 
it on the Table of the House.

SHRI ANNASAHEB GOTKHINDE : 
These are important economic offences. Is 
it proposed to impose drastic and deterrent 
punishment in such cases ?

SHRI L. N. MISHRA : People are con-
victed upto two years imprisonment and fine 
and the minimum period in some cases is six 
months also.
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